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General Discu.sion

. THE BUDGET (ASSAM) 1982-83
GENERAL DISCUSSION—Contd,

IL THE ASSAM APPROPRIATION
(VOTE ON ACCOUNT) BILL.
1982—Confd.

II. THE ASSAM APPROPRIATION
BILL, 1982 -Contd.

SHRI BISWA GOSWAMI (Assam):
Wadam Vice-Chairmar, the Assam
3udget could have been discussed in
he Assam Assembly itself, had not
1e Governpor acted in 3 most par.isan
ianner and recommended the disso-
ution of the Assam Assembly. The
seft Democratic Alliance hag the
1ajority to form the ‘iovernment and
liscuss the Budget in the Assembly
tself, But the House has already
pproved the Proclamation yesterday.
so I am not going in'o these matters
oday.

Madam, Assam is a most back-
varg State in the country. and it has
emainej neglected up till now by
he Central Governmert, We have got
ea, oil, coal forest wealth® immense
ydel power potentiality, but still we
re economically backward. In Assam.
olonial exploitation is continuing, and
nless thig exploitation is stopped,
he economy of the {tate cannot be
mproved. Money continues to flow
ut of the State, Unl'sg we stop this

E)wing out of money from the State,
he economy of the State cannot imp-
ove. Nop amount of money or grants
vy the Centre can stabllise the eco-
omy of the State. If the natural re-
ourceg are properly utilised and
adical measures for improvement of
he economy are adopted, then Assam
an be one of the richest State in the
ountry. But what iz going on in
\ssam? I have already said that we
ave got immense nztural resources.
n reply to a question dated August
7, 1981, hon. the Petroleum Minister
aid that about 6.5 lakh standard cubie
netres of natural gas is being flared
tp daily in Assam and the value of
hat flarred-up gag is estimateq to be
ts. 1.44 lakhs per day. So the Govern-
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ment has not iried to utilise the natu-
ral resources. How can the eronomy
of the State be developed? This is the
position. The country is facing energy
crisis and we are burning Rs. 1.44 1akh
worthi of natural gas in Assam, My
friend, Mr. Bipinpal Das, hag said
about immense potential of genera-
tion of hydel power. But that resorce
hag not been tapped. When
the Assam movement on foreign natio-
nal issue wag at its pitch, a number
of promises were made in this House
regarding improvement of railway
communication. Iy wag Ssaid that
broad gauge railway line will be ex-
tendeq up to Gauhati immediately
within a year, two bridges will be
constructed over the river Brahma-
putra and a broad gauge railway line
will be constructeq up to Dibrugarh
touching the main towns. Bnt now
everything hag been sloweg down.
Even the progresg of extension of
broad gauge line from Bongaigaon to
Gauhati hag been very slow The Go-
vernment perhapg thinkg that the
agitation is not in its pitch these days
and, therefore, they can easily forget
Assam. It was said that we have
ordered for survey. But mere sur-
vey will not do. It was promised at
that time that the bridge at Bhomo-
raguri will be a road-cum-rail bridge.
It wag promised in the House. But
what has happened actually in Assam
is that the truck owners’ lobby is very
powerful and thaf trunk owners lobby
is influencing the Railway Board, etc,
they do not want that this should be

a road-cum Dridge. Similarly,
the question of Jogighopa bridge is
also there, The expert commiftee ap-
pointed by the Railways gave its
report that it should be 5 rail-cum-~
road bridge. But that recommenda- |,
tion is not going to be implemented
and it is said that it would only be a
road bridge, Madam, the Brahmaputra
River Board hag been constituted
after a long time. I do not know
whether this Boarq has started the
work, Assam is facing the serious
problem of erosion. Village after
village is being washed away every
year. Assam ig a chronically flood--
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affected State, Unlesg this Brahma-
putra Boarg takes urgent measures fo
control flood and stop erosion, the
improvement of the condition of the
people is impossible, I hope the Go-
vernment will take urgent measures
in this respect, Madam, so far asthe
royalty on crude oil ig concerned, my
friend, Mr, Bipinpal Das, hag already
raised this demand. Great injustice
has been done to Assam and Gujarat
in the tase of payment of royalty on
crude oil. One Adviser to the Go-
vernor when Assam wag under the
President’s Rule earlier syggesteq that
the crude oil royalty should be a
minimum of Rs. 315 per tone, I hope
the Central Government will consider
thig legitimate demend and increase
the royally on crude oil at the earlist
Assam shoulg have agro-baseq and
forseti-based industries. Assam is a
State where the Government can
experiment the full employment
scheme, There are possibilities in
Assam for the implementation of the
full employment scheme. Of
course immigration of foreigners must
be stopped. If people go on infiltrat-
ing, then the full employment schems
cannot be implemented. But Assam
ig a State where that possibility is
there, that scheme can ue implemen-
ted. And, moreover, in Assam only a
socialist  economy can  deliver
the goods to the people of that region.
No capitalist pattern of development
would help that State to progress any
further. If you believe in socialism
really here is a State where you can
experiment it. Socialism is the only
way by which the people of that region
can be saved from exploitation and

the area can be economically de-’

veloped.

Madam. so far s the by-product of
the Bongaigaon Refinery is concerned,
Mr. Bipinpal Das has already referred
to that. I support what he has said
on this. So far as the Ashoka Paper
Mill is concerned. this paper mill has
faced a great crisis. This is a joint
venture of the Assam and Bihar Gov-
ernments. Very fine quality of paper
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is produced in thig mill. This mill is
facing serious difficulties. They want
only Rs. 3 crores to tide over the
crisis. They have got the stock of
paper worth two and a half crores
of rupees. But they are not in posi-
tion to sell because they cannot pay
the freight rate and the duty. So, I
hope, the Central Government wiil
come forward to help this industry
by paying them thig minimum amount
of Rs. 3 crores so that all those 5.000
employees are not thrown out of em-
ployment and Assam does not suffer
due to the closure of this industry.

Madam, today, we are discussing the
Vote on Account. It is not a full-
fledged Budget. I do not know why
the full-fledged Budget was not placed
before us. But there is a provision
in the Vote on Account and the Sup-
plementary Vote on Account for the
expenditure under ‘police’. It is about
Rs. 8 crores under the Supplementary
Demand, and under the Vote on Ac-
count, the expenditure on police is
about Rs. 20 crores, which is the
highesl, expenditure. Madam, you will
be surprised to know that although
Assam is a small State, Assam has
got eight IGPs. Inspectors General of
Police. Nowhere in India, in no other
State, there are so many IGPs. Over
and above these eight IGPs, there is
one Director-General of Police. This
is the way how the Government is;(
spending money there. What is th{‘
use of having eight IGPs and over
them one Director-General of Police?
If the other States can manage with
two IGPs or one IGP, Assam can also
manage with one or two IGPs. If
money is squandered in this way, by
paying it to the police, then what will
happen to the common people. (Time
Bell rings)

Madam, moreover, if the de}.
ment of police force from outside
Assam takes place, the expenditure
should be borne by the Union and
not by the Government of Assam.
Madam, I would request the hon.
Minister that the expenditure incurred
on the deployment of police force from
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outside Assam for the maintenance of
law and order shoulii be borne by the
Central Government and not by the
State Government, bicause it is a very
big burden on a poor State like Assam.
(Time Bell rings).

SHRI HAREKRUSHNA MALLICK
(Orissa): Why outside forces, Madam?

SHRI BISWA GCSWAMI: Madam,
if the Government really want to
enhance the resources of the State
of Assam, they sho ild come forward
to take necessary steps and stop flow-
ing out of money from the State, and
stop economic exnloitation of the
people. TUnless yo: take that step,
simply more liberal grants will not
stabilise the econimy of the State.
We are giving subsiantial revenue to
the Central Govern:nent. The Central

_Government should come forward for
stabilising the economy of the State
of Assam. (Time [ell rings).

With these word , Madam, | con-
clude.

SHRI BIJOY K.iISHNA HANDI-
QUE (Assam): Mad m, Vice-Chairman
a little while ago, iilon Member, Shri
Bipinpal Das, in a nutshell, gave a
very comprehensive economic survey
of the whole State, pinpointing the
priorities, pinpointing whatever
achievements we h.ve had and pin-
pointing the failings of the Govern-
ment, and for which the Government

. owes an explanatica to this House.
Madam, I need not repeat all these
things, which are su elaborately dwelt
upon. I want to go to the basic cause
of such a state of things, why does
this happen?

Madam, while d.scussing a Budget
or vote on accoun or any financial
proposal, the most important aspect
is the development. But when we talk
of development, the question of re-
sources comes. An¢ since we are om-
mitted to a balanced development for
the whole country, we must also think
of the balanced distribution of national
resources. Madam this has been the
most debated issuc¢ in the last two
consideration of grants-in-aid. So far
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all the Finance Commissiong have

decades. For, in spite of the Govern-
ment’s commitment to end, or, at least,
mitigate, the regional imbalances, I
am afraid, it has come to stay. Madam
I do admit that the federal financial
transfers ha®e necessarily to be un-
even because of the differences in
States’ income, population , natural
resources, endowments and density.
But the letter and the spirit of the
Constitution clearly envisages the res-
ponsipility of the Centre to transfer
resources to the State in an equitable
manner, I repeat the words, Madam,
in an equitable manner, to meet the
growing needs of development. But the
main question is what principies do-
govern the devolution of resources.
Regarding the devolution of resources,
Madam, there are some who advocate
that an allowance should be given for
the relative State areas for the pur-
pose of devolution. On this basis
States with vast areas will get greater
share. It may look sound that bigger
States need more finances ithan the
smaller States. But to judge meretv
on the basis of this fact, without look-
ing into the problems of the area, is
not sound because problems are noi
the same for all the State areas. The
State areas differ in natural endow-
ments and they need differential treat-
ment. So, the size of the area of &
State, without reference to their
specific problems which may vary
from State to State, cannot be con-
sidered as the only criterion that can
be applied to all the States. They
call for special indices of need Since
the States areas require Special indic-
es of need, the criteria of the areas of
the States be reterred for
given utmost importance to population
as an index of need. On this basis the
State having a large population will
get a bigger share. Devaluation on the
basis of population gives the per ca-
pita income of different States. But per
capita income for all the States is not
the same and need not be equal;
richer States will have a higher per
capita income than the pooresr States.
Per capita income can be us=2d as an
index for comparing the relative eco-
nomic position of the State and the
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population without a reference to the
per capita income will only give us a
neutral criterion. Thus, the State
income may be considered—this is the
most important aspect—as the criterion
for devolution purposes. ‘E‘quit_v needs
that the State income should be re-
lated to its share from {he divisible
pool. The Finance Ministry all the
time exports the States to raise their
revenues, their resources and mini~
mise dependence an the Central as-
sistance. I do admit, it is lrue, since
early fifties the States have been de-
pendent on the Central assistanca for
financial requirements. With the spec-
‘tacular expansion in social, economic
-and political responsibilities, the State
Governments have found their own
resources to be quite inadequate. It
ig also true that resources a'located
to the States by various Finance Com-
missions and Pianning Commission,
have been increasing from Plan to
Plan and this escalation is no doubt
a mark of generous responsiveness of
the Centre to the expanding needs of
the Sfate and also agenuine desire to
ensure optimum utilisation of natural
resources in a decentralized way. But
in spite of all this, {wo .egitimate
questions remain to be aaswered.
First is, has the inadequacy of the
States’ own resources been due to
certain maldistribution of the sources
of revenue between the Centre and
the State? This is number ote, Secoud
question is, how can a poor and back-
ward State or a Union Territory, like
‘those of the North-Eastern region.
Assam, Nagaland, Manipur, Mizoram
to mention a few can mobilise re-
sources without adequate finance? It
is an intriguing situation. States are
asked to mobilise resources for their
financial requirements but where does
the money come from fo mobilise the
resources, parficularly in backward
States? How much resources can a
flood-affected State like Assam raise?
It has been estimated that about Rs. 10
¢rores on an average is the annual
loss of the State on account of floods.
Take the case of hill States like Naga-
land or Mizoram. What resources can
they ruise, what resources are there to
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be tapped to mobilise additional re-
Sources? So, Madam, increasing
grant assistance from the Central
Government is the only answer to the
situation. We have to consider this
aspect, particularly taking into <con-
sideration the peculiar economic con-
dition of this North Eastern region.
The Cenfre must appreciate Assam's
contribution to the economy of the
whole counry by her oil and tea. Yet
there is poverty in the midst of plenty
and the Government must come out
with more assistance.

The present rate of Centiral cxcise
duty on Assam tea ig unreasonaby
very high. Assam produces 2,76,304
tonnes of tea per year, that is 55 per
cent of the Indian tea, worth Rs, 400
crores, but it gets only Rs. 20 ~rores
in return. That is why I raised the
question that there is maldistribulion
of sources, of revenue, between ihe
Centre and the State,

Then again, Madam, regarding
crude o0il Assam  produces 43,96,000
tonnes, that is 60 per cent of the iotal
Indian production, but the royalty 4ill
the last year was Rs. 42 and it is
being raised to Rs. 61, which is rather
poor. I fully agree with my hon.
friend Mr. Bipinpal Dag that it should
be raised to Rs. 315, and it is not an
arbitrary rate. It was during the first
period of the President’s rule that the
Assam Government after prolonged
consideration, considering all the as-
pects came to the conclusion that it
should be Rs, 315. So, I think it is
high time that the Government re-
thinks about the entire North Eastern
region in terms of its integrated de-
velopment. When I talk about develop-
ment, I have a grouse. I have been
talking about the basic question of
developrnent in this region number of
times. I am going to repeat it for
the third time today. Once on the
Assam budget last year, than again
on general budget a couple of daya
ago and this ig the third time when I
am repeating the same thing, But
till today I have not got any reply
from the hon. Finance Minister. It is
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the third time and . do believe that
I would get a reply «t least now from
the hon. Finance [finister. Madam,
this is what is wrong. Everybody
talks about development of the Nurth
Eastern region. Evin there is the
Minister’s Committec«: for this purpose.
I do appreciate their earnestness of
their Concern to accelerate the econo-
mic improvement of the region, but
that is not the way. In spite of the
earnestness, this Is the piecemeal ap-
proach and that is why our develop-
ment plans have failed. So far as de-
velopment of the entire region ig con-
cerned, there cannot be any piecemeal
approach. There must be a master
plan based on scientifically analysed
data on the ©procesis of development
and changes in socio-economic struc-
ture in the entire North Eastern
region. Why I am talking about the
entire North Eastern region is, in
spite of the inter-regional differences
in many aspects ariong various con-
_stituent States and the Union Terri-
tories—there are seven—zll the Stales
are economically inter-dependent. Eco-
nomic growth of these constituent
units, therefore, cannot be treated,
cannot be considere{ in isolation. For
instance, take the solution of the pro-

blem of soil erosion or the problem _

of flood control or the problem of
generation of hydel power. It will
~eed the cooperation of a number of
States together. S$c¢ what we want is
that there should Le an . agency to
bring together, 1o coordinate the
studies and research work of various
institutes and acad«micians who are
interested in the development of this
region. It is because of lack of ihis
that the pace of industrialisation, 1he
pace of economic grawth ig rather slew
in the North-Eastern region. I have
gone into the question and there is
one study report submitted by one
Professor of Agricultural Economlcs
of the Assam Agrizultural University
—Dr. B. C. Goswanmi—that here should
be an Institute of Economic Growth
and Development. Madam, in your
State also—Maharashtra—there are
two or three instifules like that—and
good ones too. I have gone through
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it and so far I have found that there are
no less than 20 to 25 such institutes
operating in the various States of the
country. If there can be so many
Institutes for Economic Growth or
Economic Development—even recently
they have given one at Bangalore
under the supervision and guidance of
Dr. VK.R.V, Rao—then why this re-
gion cannot have one Institute for
Economic Growth ang Development
and take advantage of that. Let wus
fully utilise the investigations, studies
all the relevant informations that have
found out so that we can have an
integrated development of the entive
region.

Madam, with these observations, I
support this Appropriation Bili and
the Vote on Account Bill 1 would
rather commend it to my friend, Mr.
Harekrushna Mallick that he should
also....

SHRI HAREKRUSHNA MALLICK:
Oppose it.

SHRI BIJOY KRISHNA HANDI-
QUE=-...join us in supporting this.

THE, VICE-CHAIRMAN [DR. (SHRI
MATI) NAJMA HEPTULLA): Mr.
Kalraj Mishra. Unfortunately, every-
body has got very short time. So
seven minutes for you. Try to be as
brief as you can.

SHRI HAREKRUSHNA MALLICK:
Assam needs much more attention.
Enough time should be given to it.

THE VICE-CHAIRMAN [DR. (SHRI
MATI; NAJMA HEPTULLA]: It is
not in my hands. Yes, Mr. Kalraj
Mishra,

= FATW st (SaT mw) ;- §
TEET & AT FEOT | SUEWTEge
aereT, e & fafaer faggs
FIX A g ¥ 5=t 99 @ &
AFT 9 FW AT @I €9
¥ wg wAveiwT T v & TR osmaw
A gErg guar w1 Fw o a@ ¥
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& FT FIH AT g AT | I
AW F TG T qEI A9
£ wfeT wEgE T Y | qEH
FY SqT qg WY wggw Fr g T
ST "I ®T AT AT A 3987
T ATHET § SH F99T AT ATHIEAT
qr gewwm famr s W@ &0
frgmm & "o w1 A A%< g
g} WgE fFaT o T & gg wrary B
SqqT FT AT AAIRIG AT @
st s fad wwrg frowEw ¥
fom qEl F 99 W™ T ST q
fergma | R AT qg S A
Fifrw & F 9= gEW & WA
sam T gEEtas qEn #1 WK
qEw A qar & faww Y g &
AT G@IX 7 g9 A8l faar ar
fafee &7 & s & uE gy
feafq geae &1 o & fF o faeres-
T qF §, T qgFAT A IAd
g g AU TAF § TN FT a&d
g wfod w9 gw w fafmwm
fagos @ faar #x@ € @ Uy
oIEHET IWCA R

5 p.M.
HIAAG  ITEAT AGRAT, WY
fadas & S8 479 FUT 65 @@
38 g @I ¥ fafEm & owR
zq fafor & wiemw & wF Qe
#gaq grarg fF o 9w 5~6 AHAL
F TS g g5, § T F AN,
S gUEAl & AT g | qEr @+
g 1§ Fgam owew g 5 oo
HEEH & ATAE AT AT BT SGT
F & fag, gaft g § am@t
FT HW IF QT g1, I 4197 F FA
F qmavE W 99 G ¥ IAET A
N wFR T fear, QA
FT @I, A 39 gHm wamwm F
qean ¥ wifvqE®, a9
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§ AT FHE TOEAT AR IqH 3T
R ST g5 A1, 9§ FAT asr
©EY T-O9 FT g1 S ¥ gumar
g f foge & @ 7@ anrear
W A &1 Agl A | qaer
20 1@ SO 7 I9 W fEREra A
afF o B T oww & S, 9%
TR W F 3 g ¥ B qarg
T, M F ORI 94T 5K & e
¥ oz g fafma =1 & Faew
Tgar § 5 oF SweR, wemar g
HETS TS & e fastor et |
IT F HTEW AT G@EIC T Fwgr fw
IqF I FEH H @OT & | 5T
@ 26 fegway, 1981 FrgTW
= & oo afoge ¥ gRw w9
e WMo TFo 12, 81, 5 fEa-
26—-12-1981 T fawar, foad
Fg1 T § fF aEwfas gem &
foeg F9 FO § OF7 A GE-
wfw wEaeaT wE @Y F fqn
Sy wFadr A wfafafaat oz
frager FOiAT T § | waug Ay
#eaqg oTE ufewd wET gFe &Y
T 2 I IR HfEF & Aewig
¥ arw ¥ g 5 ag wnw fee
¥ AU & WL WY wwad!
Hifage TiFeaed  ®iAT FIe-
T WTE G F ol T @ sy
TR A ARY qF FE @
o) gmarer gfrw g A wigw
o gfae ST & TN & ame
gfe fav ¥ ax Ffwy fersd)

AT & El | IFE W EaAr
FX ek a1 T §, s mwe-
g =magk o mar & & osaey
fre @ st fad a% | W F
AOF JEA Ag @A qEA g
grewr ag  fear war 31-12-81
#t fF “FwT wiew 9T & gwid

%
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et Tt 5 (fam &3 f& o
T frawm ot WM &1 wEe
FW o1 e @y & 7

HATEAT Tg TH AT 1 IFE FCT
g fF S W omw T W E v
F-GTY F TG YT FQT AT
FE AEAT FT AGGL TG Y& FT
W®E AT W F AT A9 AF Fg
® & & g =t eRrd T
ENl IAFT TR F A, INFTIeA
@ & fag ner feafa F
Z-AFAT & | A HAF gImd agi
AW O O OAE g Ay Y
T AT WrEATEn & gy f@ears
f@r 1 @ & A A A A
TAFT ZRT feAT ST wWr 20 &
gaaar § 7 ag Avard wig=ifrean
g AT G g AR F Wi q
9% I TEFAT  FT TAT FrEA AT
gfte & v s & g afay
Ty fw owE A T A aE £
aE F A= AT aga &, afsa
wram & @A T # I FE,
gam & fagm @t w fag gfe
g, fyg a0% i e ¥ =rEw
g o A Ty T ogmm F
gaT 525 fawezy =@ %T oA
giar & f9aFT 9 «fard q5q 7 g
FOT w7 & | faw 7 & FA7
RO S IEHE AIEAT T § I
o W1 ferar Y erafray a0F &
e & frem ¥ 99 samw feen
™ AT At WA F ArSEr &
BT AT 3qAY AFFT & AT T AT
Y ®ay qieFE vF gl & gfa A
ag quay g i g m % feafa w7 faator
IO E, 3OY T R UF WA 7
aQt feafa sow g & ag AmE A

(Vote on Account) Bill, 1982
and Assam Appropriation

gl | T FET WEIH FT WTEET
AV G T FAS F A § |
ATFT &8 AETET F AGL AT 30~35
AT ATTATT A qUEAT  FFT 3,
q¢ AT 9T FFTCE ! 3 FHIL AL
#1 F9 fear #1 g &, aR 7o
F § FEW SOW, TR HIT TR
T AET AT | AR & A aT
W K frw qOF & 99 AlEE &t
F19 fZar sy =gy a gq9% A
AT A 74Y, ITH! 7 a€ § TH
frar s, 3w aT fawe FT @ &
79 9 &1 § WA 9 weg T FEM
FX @ g e < @ & fF fom o
q ATHT FT GEAT H1 fgor-gaet &7
FH (AT AT FOAT FT 0 Gl 8 98
T T FI gHS FT & Foa@w A
ar g F fawm F Ay ade @
T AT F1 A # gfee § #1€ &
AR &= o @ g | Wy q4m-
T, 9 78 FE WA § fF A
g fafram faggs  @m F ogw
78 @ aF F v F9 Faar F fawmm
F f0 gw oag a1 S5 a1 @ 8
39 F9ET F1 gH FAfeaw  T@H  FY
Ifee § @ 7 T TG §, ITH I
F HFEAT FH F AT G &, T
q e § 1§ A8 FE ARAT
fF gwrdE, SRl I AT gH agT
FEY & AMETC &T 9T qR T o
T a5 = @ T & Tl &
F97 oF T FAT AZAT § | ATAwT
¥ 98l g1 gx Y I TR aaTg
g W zafay fF o ot fagen qaafey
g Fff T qE w1 AW AWE F
AvEmEl @ mfa wREE g
fm aaT UF SOEfE ¥ 9EW
forr s Wk 7 W 3w fEamw
HEAT IO & SAR St
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zafad geETL Afsq 1 € ag qea
gu o fF @ werHa @ | F
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91 1982-83 FT IWE WA § 97
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SAT T AZ qGT T WG 9 @I
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128 feare &1 § U ¥y WX
7 W IFE ATEH F AT FTFFAT
g Fa9 15 fadiate | § I TEY
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g afes suwT Svam A fEar wr
I O F107 98 &, g § fmad
F AW IS qUA, FZ A FE
®t @ QT , vy ogwe ¥ oA
F gt wregAt ¥ fHwry FT BT |
FEHET YA 1 @I Agl g|r) wAy
AR frw SFEr, Wy f § amaw
g & v afew S w7 e oWy
A9 AgAT g AW & fawwr sv
3% AR § 95y avhR w7 wyafeqq
dr o faure som =ifed, fawre

< & foe mmam at smar & wwax

N
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7g frrrg dar & aArfgd f gW
grewe fga &t gfte &, gwrd @
# g § IR TR A7 &
frearer &t gfez & gram X Q@
g1 AT 3@ qOF Y AT FETE
al & gumar g fv Iuwr @ dma
gz Hg § a5 @@ § zafad &
zq ofgoay faor &1 f&Qa aw@r
g1

SHRI SYED SHAHEDULLAH
(West Bengal): Madam, Vice-Chair-
man, that we shall have to return to
the Assam Budget and Appropriation
is a mafter of regret. Previous speak-
ers have also said it. With dazing
succession it almost appears Jike @
puppet dance, what has been happen-
ing in all these areas, where the pup-
pet master dictates. Anyway, so long
we were exected to look to the puppet
master only, but now it seems for the
past six months, rather more than a
year, that the puppets also can pull
the strings and make the master dance,
Mrs. Gandhi has been saying so long
—ijust for instance I explain—that
her partymen have been telling her
ithis and that regarding West Bengal,
the law and order failure, the voters’
list, this and that. She does not de-
pend on the CBI, she does not depend
on the Governor, she does not depend
on the RAW, but she depends on he~r
puppets. What are they? The
Supreme Court, this morning, has
dashed to pieces the entire case re-
garding poll. And what is the charac-
ter of these advisors of the ouopet
master? Ajit Panja was fumbling in
his pocket to get out a telegram that
he had denied receiving or Asoke Sen
telling in one court that the name uf
Statesman editor has not appeared in
the voters’ list and keeping mum in
another court. Of course, it is for
the court to do anything about it, Hut
it is almost a contempt of the court.
Anyway, I am not going into this.
What has happened? It has Dbeen
proved that her partymen are a set
of liars who lie even in the court.
That is what has been proved, and one
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does not know if thic Budget has been
advised in this same way as the hon.
Prime Minister receives advice other-
wise also in other cuses. That is the
fear, that is the apjrehension, that I
have when I am tilking about ihis
Appropriation Bill.

Madam, other Members have said,
“Assam is a backward region.” Back-
ward in what? Backward in histori-
cal tradition? No, certainly not. It
Kanpur can take pr de, if Meerut ~uan
take pride, in having participated in
the Sepoy Mutiny und in the First
War of Independence, Assam can also
do so. Far away in Assam, the flood
of revolt arose. Is Assam backward
in the literature’ No, certainly
not.

- TAssam, with all its want of re-
sources, things in ..ssam, are also
advancing. I was s irprised to find in
a book stall in the World Book Fair,
translation in Assariese of Kosambi’s
History of India—i' does not exist in
Bengali, I do not know whether it
exists in Hindi—pubhlished by Assam
Government. Then what ig the diffi-
culty? The difficully is the mischief
that capital can create, and only capi-
tal can create. The entire Indian
capital lists and mo:opolists are main-
taining the backwar Iness of the North-
Eastern region and the ruling classes
accept the policy. ILook at the man
of India, the map :iiven in the time-
table. You will get a blank look in
the North-East. Lok at the road map
circulated by the Sirveyor-General. A
blank loo} appears in the North-East,
and so also about bridges and every-
thing that go.

When we talk about communications
also, we feel, somehow it is said, that
this State has comrnunication to Delhi
from Digboi or G.uhati. That is not
the entire thing. That is a slender
channel through -vhich all this has
to go. But if the entire community
is interlinked and developed in tihe
North-Eastern reg.on itself, each part
can feed the otler, and the entire
region can be enrirhed with resources
developed. And t..ey can develop on
their own by mutual exchange and
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other things. So, the whole of north-
eastern region has to be attended to
in all these aspects, to see that they
develop with all their cultures, that
they flourish—the Nagas, the Mizos,
everybody. Now they all cry for fin-
ance and initiative and efficient ad-
ministration. The people are misled
by outsiders and foreigners. We have
to protect the people from being mis-
led. We have to see what the people
want. Instead of such attempts what
we find is the paper mills are being
closed and the capitalists are divert-

"ing their capital from Assam. The

little industries, the small industries,
that are developed there, are being
diverted, their capital is being divert-
ed. Therefore, strict watch and vigi-
lance has to be kept on how the
capital is behaving in those places,
and see how the industries can be
developed. You must have an enitre
programme of helping industrial .le-
velopment, education and culture, the
different individual cultures of all
the tribal regiong there. The nther
day it discussed about the autonomy
of these regions. That problem also
must be attended to.

With these words I would once again
impress upon the Government the need
for development of Assam and the
entire north-eastern region in such a
way that they can contribute to the
progress of India and contribute to
their own progress.

Thank you .

i gEifra aETSEET (FETeg) ¢
TRIRAT, TgT AT § F "y a1 A
TG | wEw A wnte feata, e A
St TTfa® FATAHRAT 2, SHUD AT H &Y
fafam qrer g, Mwad ot ol faai &
S FET, § gamar g fF awREma
fafos a1t g S &7 a7 FT A @A
FX——aZ W9H T & g , TEW & JaT
A W Y SE R WaNE
g1 AfFT a2 UF WX AR § 99 §,
IR S FE AW T AL H w4,
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ggET dgEi@ § qIE F@T g | AqA
g7 gagmMagA A Ag & AT WA
ITE & fF 7 a1F geM agF § Tt
3u% fag, 97 § w37 & argy WA, q
TEIfagg F3@ @I |

i@ qATaET, qgrIar, g8 8
Y F GTI-ATF T A7 6 FT I gART
TATHT § JHHT FATT F FILH I F faa1
F FR A O qF aGT TAd T A
qFrarar 1 g wrar o fF faw qg fa
ATSATH g/ AETUS2 JT FUTeH g WA
% fau warfga wmad §, smaead
quas &, IN GHHOT W HAH
&4 9grer  IAm, W@l mEEs
|TYT qQT IS [@T 7§, ARG I,
a7 fawrg qar FAFAIL, W JH
ITr # fau wra g, S9 awre it
% fef gt wga a3 4419 97 Wwreway,
I TAE , F ag Figar wganm, fF -
FR AIT TF AAQEGT FT @I g AT

ST §EEAT FATT FY gfoE gH AL
TV IUY FT gH AFH I 199 KT Farey
FAEE | FEFEA AT FF waw § Sy
gfaw da &, wiwfas dq &, @ fau
faeqa ST ATfEd HIT I aRE B FIT-
g™ agt @aq 93 afFEq waw & St
F AJMI fead & fauw wre 1
g Awa fF fw qawg @ a9 499 g gsy
T HT AT SO § AT AT Fremd
gl AT E e ded geman® I9-
qafiz #) QAT § Aagafr IR,
AR AR G q wrEfFgm A Ay
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TEA FI ST A G AT, g FH
a1 TIT AT HT A AT fTEer &
AT 2 Y faeell £ a7 § ST ITHE
gfz & adi | @AW HTERE EH
At & gma £ zafao fag el &
WA F[ Sgarq, A7 @I g I&F, fad
qYE A1 @A & fau gw e wrfawa
FIW &1 IAFR AT @A 7 AU
gAFpdard @ &1 waw H wrg afe-
FAF TN (AT T TG & | AT ATATH
T Y FeA, ARIIE AT w@rfaw
feafg &, gr e woFT mAT AF
& ¥ TE oy, IFF qreswA FI1 A AAH
a1 & gugar g f& wmw 3 9 aga
T oFgTy g AU FgAT A R @
YA &1 I9U g7 Q¥ 3W F A1A
fodz #8 T FT AIT 1 ATEEH
ffafrzs a7 awar § QR W
1 wfyw sic ammfas Sfras &
regw & fao 1 3O & Aiewfas AT
oYy Sfrad F1 A F (A AT
eI IYATT ZH FLAFAL | TAT a2
ooy 9% SF 3T F Q=T AL w@T |
AT g FIAT £ A1 T FW 4 fAu
oraTR F7 faa (g Ofa & 1, aras
F A1 aFHifgw awifas 7 afas
qA=AT |, IAFT JAT gH R aE ¥
AT ATE §, T TA AEEAT &1 AT |

wgiear, i gg wnmar e T S
T il § AN gw A GE 3 a0 g
awir g Mweet @ qadifod 99 niww
3 faz ot arafeat & wwar g0 197
AT 21, A A8t waAtaF frafy g
¢ &, I9Y TO AAE W g qIW, a9
st srraTe Y gafa F1 fear qar gen
qg AT AT AGT TEATE | IAD AREH
gasr oo gfte &iF wAT-8 0 34
fog ag ST Afsdr faer v 7w g,
7z fae UF FE-TAF AT § ) fRa
a<g ¥ agl &) Usfafreg o aodt =g
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| SARAAW & AT AT TAT ATHL
Wi Y 8, A & ww aan § 5 anatea
T2\ zafae A FY Aady aHEgei
F, TFR FY qTCGF, AATF A AT
qHEAAT F1 T 517 IAA ¥ GAA™
FfqT F1Z ITq ZAa 17T TE ATATE
gah aadAfas g1 § (40 ga & &2
IRAATF §1 adHFIRA A H
T I E | Afw T FrEAIEH
favidy & , 93 FaF 2 AT @
3T JI§ q AAH F ATAFT KT AT
F1 T 1 srETar § s stafafa
F a wsy A ¥ vw wfafafa 30

FTAD AT AT AE AT 21 &
IT T FB T4 F 1 FIF qF 37 T
FTRHFN | T FATAH FH HAW
Ffasra &1 F17 fwa aw@ @y,
2¥ X H geRTT ® O HIAT
feqrT aT4 w@ar nfgd =g fae-
faztd =R ¥ Twa T fasE F79 7 |1
afg &, 3ad fa0 wst 729 5 AWS
urs 2, IAEr § i F8 aa7q1)

zafae, & 3¢ wnifgany @7 %71
faTia Far g

PRCEICE

SHEI MAKHAN PAUL {West
Bengal): Madam, Vice-Chairman, yes-
terday when I -vas supporting ln»
Motion for the r 'vocation of the »ro-
clamation of Pres dent’'s rule in Assam
I told the House that due to the ;tep-
motherly attitude of the Central Sov-
ernment, particu aily with regard
the economic deve opmenl of Assam,
the State of Assam has been brought
to this pitiable plieht economically.
Now I find tha

money under dif eren{ heads in Assam

the allotment of

(Vote on Account) Bill, 1982
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Appropriation Bill, 1982, placed be-
fore us for consideration, has proved
that my, yesterday's observation is
cent per cent correct.

Madam, though it is too much to
expect from such a Government, still
I expected that the Central Govern-
ment, when it has taken upon itseif
the responsibility of ruling the State
of Assam, though undemocratically,
would at least take a lesson from
what has been happening in Assam
and would at least come forward fo
allot sufficient sums of money parti-
cularly under three heads, namely,
industry, agriculture and flood control
-—the three major problems of Assam.
When we come to the items of alloca-
tion under different heads in the Bill,
what do we find? We find that out
of a total sum of Rs. 332,82,91.000,
only Rs 1,89,69,000 has been allotted
under the head *‘Industry” and snly
Rs. 10,02.000 has been allotted undar
the head “Flood control” and onlv
Rs. 15.63,000 under the head “Agricul-
ture”. On the contrary, Madam, vou
will be astonished to find, and we are
also astonished to find, that a sum as
big as Rs. 8 crores has been allotted
under the head “Police”. What does
this mean? This only means that the
Central Government very well knows
that the toiling veople of Assam do
not and would not tolerate the imposi-
tion of undemocratic President’s Rule
there and that they will not lie low
when they will face absolute starva-
tion, when they suffer from the .lan-
gerous problem of unemployment.
They will come out in the streets and
raise the banner of revoll. So, the
Government is preparing itself to face
that eventuality and they know that
al that time they wiil have to take re-
course only to the ‘Police Raj’ and
trample the peopie under their ngly
autocratic feet. 1, therefore, oppose
the Appropriation Bill that has been
placed before us and I give, as I have
given yesterday, the note of warning
fo the ruling party at the Centre that
it will not save them and I wauld
ask them to rectify their aititude 2and
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read the writing on the wall and
change their attitude before it bhe=
comes 100 late. Thank you, Madam.

SHRI AJIT KUMAR SHARMA
(Assam): Madam Vice-Chairman, the
Finance Minister has placed before us
a Rs. 90 crores deficit Budget for
the State of Assam. This isnot only
a Rs. 90 crores deficit Budget, but it
is also a poverty Budget for a State
which pas been in agony for the last
three years, Thig provides the back-
ground to a Budget which clearly
shows that it has got no perspective
nor any analysis of the problems of
the State, Of course, the honourable
Finance Minister has not placed a
detailed Budget before ug nor made
a detailed speech on the economic
conditions of this State.

Now, Madam the Budget also indi-
cates the frustration of the people.
For long, during the British perod,
every book on Indian economic stated
that India is a rich couniry inhabited
by poor people and thig is on account
of the Colonial exploitation. Now, after
35 years of jndependence, we can say
that Assam is a State very rich in na-
tural resources, but inhabited by poor
people, because of the continued inter-
nal colonial exploitation in that area.
This internal colonial exploitation is
the basic factor which has created all
the economic and political problems.
This agony of the people of Assam is
due to the consequenceg of this internaj
political colonial exploitation and ex-
pansion, The opresent movement is
also a protest against this particular
phenomenon in the economic gnd gocial
life of the people there.

Now, Madam, this kind of a colonial
expansion and exploitation is thraten-
ing the very existence of not only
Assam, but alzo the entire Nonth-East-
ern Region. Unless a remedy is found
to rectify this situation, no amount of
economic development can take place
in that grea. The honourable Member,
Shri Bipinpal Das, made certain sug-
gestions and referred to certain needs
of development of this State, His speech

(Vote on Account) Bill, 1982
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also establishes the very fact thaf there
is a confrontation between the inte-
rests of the people of Assam on the
one hand and the selffish interests of
bureaucratic rule and the colonial
system operating in the country, on
the gther.

Now, we find jn the Five Year Plans
there has peen a great insistence on
what is called the 20-Poin{ Programme,
and the 20-Point Programme also in-
cludes a programme of population con-
trol. The movement that hag been
there in Assam for the last three years
is glso a movement for conirolling the
population in that part of the country.
And to that extent, it iz also imple-
menting one part of the 20-Point Pro-
gramme. [ would like to remind the
Finarce Minister that if he really
means business, if he has got any faith
in the programme that has been an-
nounced by the Government, he
should immediately stop the artificial
growth of population in that area. Tha
latest census also shows that while the
average growth rate between 1971—81
in Indig is 24.38 per cent’ in Assam it
hag become 36.3 per cent. That shows
the very crisis in itg economy, How
can there be planning in that State
with such a huge artificial increase of
population? How can there be budget-
ing even? You cannot prepare a Bud-
get for aState where the average po-
pulation has been increasing artificial-
ly in a very huge number? Now,
Madam, when the people resisfed this
trend of population, the Central Gov-
ernment reacted revengefully towards
them and wanted to suppress them.
As a result, we find that there gre 640
days of President’s rule since 12th
December 1979, and in its course there
was a minority government imposed
under the [eadership of Mrs. Anwara
Taimur for 200 days and another mino..
rity government imposed under the
leadership of Mr. Gogoi for 65 days.
But the people have ultimately won
the struggle. The functioning of a Gov-
ernment in Assam_without the solution
of the basic problem of foreigners’ in-
filtration is not possible. Political inst-
ability will continue. The previous
Governor’s Report also mentioned it
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very firmly that w thout a solution of
this problem no p«litica) stability can
take place. And, :nally, the Govern-
ment has been coiapelled to dissolve
the Assembly. I, for one, demanded
dissolution of the Assembly even at the
time of the very frst declaration of
President’s rule i1, Assam, because
that would have m.ide the Government
of Indiz develop it will to solve the
problem and not rag jt on for three
years. Noyw there is a time-limit of
one year in whicl the Government of
India must develcp its will to solve
the problem and only then you can
think about either economic develop-
ment or planned d:velopment for that
partincular State ¢r about a meaning-~
ful budget. ’

Now, Madam, 3-hat has been done
by the President’s 'ula during all these
three years. We had an autocratic
rule, rule by burecaucrats, rule by the
CRP forces, rule Ly the Army, killing
as many as 69 pe sons, arresting a3
many as 20 lakhs « f people and arrest-
ing about 2 lakhs ¢ £ students, We find
that several huncreds of people have
been injured and maimed. People have
been insulted everywhere, And one of
the hon, Members has mentioned about
the insulting treat 1ent given to a lady
teacher in one of hese colleges there.
It is the most inhu nan treatment given
by any Governmeat, This way there
have been confrnilations Dbetween
the people and 4l ¢ Government. The
Government hag uled with guns and
bullets and the people have been
offering Satyagral 1, without any arms.
And ultimately, the Satyagraha has won
and the Government has been forced to
dissolve the Assenbly.

Now, the respcnsibility is with the
Central Government. May I also add
that the Finance Winister’s responsibi-
lity does not end after presenting this
Budget. The pres:nt presidential rule
in Assam is likel'r to continue for one
year at least thi. time, there will be
no scope for interference with
the Governor irom the M.L.As.
or by  Ministerg behind  the
scene. So, the complete responsibi-
lity lies with the Finance Minis-
ter in Delhi, The Finance Minister,

(Vote on Account) Bill, 1982
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Mr, Mukherjee, being from West Ben-
gal was nearer to us. Although he has
now shifted to Gujarat, yet, I hope he
will pe able to take a broader perspec-
tive, 3 broader view and a more objec-
tive view of the whole situation. When
he will present the full budget before
this House, I hope he will fake into
consideration the right perspective for
the development of Assam.

Madam, ] will raise two or three
pointg and then finish, As I have
pointed out, the Budget does not in-
dicate; a perspective of development
of that area. Although the Finance
Minister has been pleased to state
that Rs. 123 crores from Central taxes
have been given to Assam, [
would like to reémind  him
that Assam’s contribution to the cent-
ral exchequer for the last 150 years
has been continuously very big, but in
return Assam hag been exploited and
its resources have been exploited, not
for her benefit but for the benefit of
London, Calcutty or Delhi. Now, the
Government of India must compensate
for the ill-treatment and neg-
lect  that hag been shown to
Assam  during the last 100
years especially since independen-
ce. That is why, proper steps have to
be taken by the Government in this
regard. I woulg like to mention that
recently the Assam Assembly Employ-
ment Review Committee went into the
present conditions of unemloyment
in the State. Their report says that
there are 18 lakh unemployed youths

in the State at present. I would like to

request the Finance Minister fo prepare
a complete and bold programme for
providing employment of these 18 lakhg
of youth in the State, In thig regard,
I would also like to mention about a
Memorandum submitted by all the
Members of Assam in Rajya Sabha to
the Finance Minister very recently.
We have not got his reply ag yet. It
poinis out a particular case of bureau-
cratic manipulations and how these
manipulations take place to deprive
the people of Assam of their legitimate
benefit. (Time bell rings) Thereis a
Banking Recruitment Board constitut-
ed py the ‘Government of India. The
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Recruitment Board was started in Gau-
hati, But somehow some officers in
the Finance Ministry issued a circular
to the Calcutta office asking them not
10 allow the recruitment to be done by
the Gauhatj office, Now, we have al-
ready drawn the attention of the Fin-
ance Minister to this. [ would like
to have g reply trom the Finance
Minister on this point. He should tell
us as to why and how it has happened.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Will you conclude now?

SHRI AJIT KUMAR SHARMA: IN
the Postal Department, a separate
Postal and Telegraphs Circle was
proposed several years back. It was
almost decided. Then a lot of under-
hand manipulations took place in
Delhi Calcutta. Now, attempts are
made fo frustrate the whole reorganisa-
tion scheme. I would like the Finance
Minister to take interest jn this case
hecause thig is again another matter
related to the solution of the problem
of unemployment there, This also
concerns the satisfaction to the people
ot the State. About the development
of railways and communijcations and
other things already a mention has

been made, I would like to stress upon

and conclude by pointing out that the
iradilional attitude of looking at the
problem of Assam and the North-
Eastern region must change.

And jt does not yielg any results if
you simply condemn the people there
whenever they rise against the exploi-
tation and the deprivation that have
been there for the last so many ages.
This Assam and the North Eastern
region people cannot be called back-
ward because in many respects they
are forward, No doubt, these people
are retarded. In spite of all the wealth,
in spite of all the other good points,
this area continue t{o be an economi-
cally retarded area, and this
situation  of retarded develop-
ment haj to be changed, and
therefore the (Government of India
must take concrete measures 10
strengthen the economy of that region
and ulso to start a new era, and I
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hope the Finance Minister, during
this coming year, when he will place
the full Budget before this coming year,
he will also come out with concrete
proposals with proper perspeciive for
the development of that State.

PROF, (MRS.) ASIMA CHATTER-
JEE (Nomialed): Madam Vice-Chair-
man,_ several hon, Members on this
floor have given a detailed account of
the developments in Assam and they
have also given suggestions asto in
which areas the future development
should be undertaken. And some of
them have presented gloomy aspec's
of the State. But, unfortunately, none
of them has mentioneg about the ex-
cellent contribution of the Govern-
ment of India towards the development
of science gnd technology in Assam.
The Government of Indig have set up
the Regional Research Laboratory in
Jorhat where experimentations are
going on to mobilise natural resour-
ces, to study the' natural re-
sources including even  how to
improve the quality of tea and
proper utilisation of these natural
reources in future, Fortunately, I am
associated with this Laboratory and 1
am an Expert af this Laborf¥ory. And
I have also given many suggestions
for carrying out research in some areas
having direct import on the needs of
the Stale. They have developed the
know-how for the production of various
drugs, and they are also working on
cement' etc. And I am sorry that
none of the hon, Members here has
mentioned about this on the floor of
the House, So, Madam Vice-Chair-
man, I would like to bring o your kind
attention, and also through you, I
would like to inform the House that
the Government of India have done a
lot, have contributed 5 lot towards the
development of the State. We tha
experts gave various suggestions for
furher jmprovement of the Laboratory.
I have recently learnt that the Gov-
ernment of Indjs has granted 5 few
crores of rupees for the development
of thig Laboratory and the measures
taken by the Government of India will
help in the economic growlp of the
State and also the prosperity of the
State providing employment avenues.
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With these few wo:ds, Madam Vice-
Chairman, I would .ke to conclude
THE VICE-CHAIIMAN [DR. (SHRI

MATI) NAJMA HEPTULLA)]: Now,
the hon. Mimister t¢ repiy.
SHRI SAWAI S NGH SISCDIA:

Madam Vice-Chairaan, I am extre-
mely thankful to all the hon. Members
who have taken pait in the discussion
coming out of the consideration of

the two important Bills connected
with the State o Assam. I am
specially thankful tp my esteemed

friend, ghri Bipinpa) Das, who has
given and projected a real picture of
the State of Assam with his anxiety
and concern for tl e development of
that State; and he has given very,
very valuable suggestions.

Madam, it will ke very difficult for
me in a very shor' time tp reply in
detail to the man, suggestions and
observations mad= by the hon. Mem-
bers, I know very well that not only
the State of Assaiy  but also the
whole North Eastern region has got
a very important »lace, not only an
important place but alsg 5 place of
pride in the whol: of the country
economically, geographically, histori-
cally and politically. Therefore,
keeping in view al. this situation and
the long and constant situation aris-
ing out of the agitition, it is a matter
of concern and ar xiety to the whole
nation. I can ass ire the hon. Mem-
bers that under tl = leadership of our
Prime Minister every action and
every necessary §ep will be taken
and all possible ~elp will be given,
to resolve the de.dlock, to come to
some conclusion, .g negotiate with
all the persons an/| parties concerned,
ang to arrive at surh a situation which
will help in the development and
progress of the Stite of Assam.

Madam,Vice-Chairman, the econo-
mic development of thig region is
certainly more important and a
matter of concerr to gll of us and
it is necessary  hat the people of
Assam join the niainstream of the
national activity and development.
It will then have its effect on the
separatist tendencies also. The Gov-
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ernment of India from the beginning
ig laying emphasis gn this.

So far as the other States are con-
cerned, the Gadgil formula is applica-
ble in regarq to the allocations of
plan assistance, but Assam and other
North-Eastern States enjoy a special
privilege The per capitq plan alloca-
tion hks been higher in the case of
Assam from the Thirg Plan onwards.
It has aglways been higher as compar-
ed 10 the average of the other States
which are governed by the Gadgil
formula, During the Third Plan
Assam’s per capitq allocation was
Rs, 78 as compared to the States’
average of Rs. 55. In the Sixth Plan
the per capita of Rs. 78 has been in-
creased to Rs. 565, while in respect
of other States it has been increased
from Rs. 55 to Rs. 258. This has been
taken care of even in the next year’s
plan allocation and the Central
assistance has increased by 40 per
cent, Out of the total outlay of Rs.
238 crores. practically Rs. 225 crores
are coming out of the various types
of Central gssistance. We have taken
care of the problem of development
to some extent but certainly it never
meang that everything has been done,
which has to be done.

The negotiations, as I have earlier
stated, are going on and I do hope
that through the collective efforts and
wisdom of all concerned, it will be
possible to gsort qut ang to come to
some agreement gz:ceptable to all
concerned. I can assure ‘rbe hen
Members that we do feel that it is
necessary to improve the economic
situation and that the various pro-
jects which are under active con-
sideration need to be expedited, as
far as possible. But everything
would depend to what extent we get
the co-operation of the people con-
cerned.

There were sOme specific points
raised by some hon. Members,
specially by my friend, Shri Bipinpal
Das, I would like to indicate the
position regarding those points. One
point was raised regarding the un-
employment  problem. Employment
generation schemeg have been given
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crucial importance in the  State’s
Sixth Five Year Plan. In addition
to generating employment through
the existing schemes, including spe-
cial employment programme intro-
duced in 1980-81 for the educated
unemployed, the National Rural Em-
ployment Programme is being im-
plemented. The outlay for 1981-82
for the national rural employment
programme at Rs. 7.87 crores has
been stepped up to Rs. 8.9 croreg in
1082-83, Regarding BRPL, the task
force has in the report identified
areas of investment to fully wutilise
30,000 metric tonneg of polyester
fibre. The report ig being processed.
It may be added that selection of
technology for the polyester fibre has
been made and civil works have also
been taken up.

The IDPL are proposing to set up a
drug formulation unit in collabora-
tion with Assam Industrial Develop-
ment Corporation. Some difficulties
have cropped up recently which are
being looked into by IDPL in con-
sultation with the State Government.

Mr. Raju wanted to know the posi-
tion of Ashoka Paper Mills. Ashoka
Paper Mills are having tiemporary
difficulties mainly for want of liqui-
ditv and acrumulation of stocks. The
Unit hag incurreg losses of approxi-
mately Rs, 10 crores before deprecia-
tion and have stocks worth more than
Ks. 2 crores. The mill’s difficulties
are already under State Govern-
ment’s consideration to make it
viable.

The other point raised bv Mr. Raju
was regarding agricultural income
tax. In Assam, agricultural income
tax ig primarily from the tea sector.
Receipts have heen projected 10wer
next vear compared to current year
for two reasons, due to higher cost nf
production and also prices of tea
during the last two years. Average
price per kg. in Calcutta was Rs,
1484 in 1980-81 compared to Rs.
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1471 this year. In London the price
ranged 106. d in 1980-81 and in 1981
it was 1024 d. Tax receipts have
shown a decline in the reviseq esti-
mates, The agricultural income re-
ceipts are accordingly placed at Rs.
14 croreg ag against original estimate
of Rs. 24 crores. Government have
also takem policy decision to give
some relief in respect of higher tax
rates to encourage higher production.
This explaing further fall in Assam
of the receipts next year which are
placed at Rs. 10 crores. Per capita
State domestic product at current
prices available for 1978-7% in the
case of Assam is Rs. 994, thig is higher
than that of Bihar Rs. 759 and U.P.
Rs. 896.

Regarding the number of districts
declareq industrially backwarq in
Assam there are 10 districts and most
of thém have been declared indus-
trially backward, The exact number
of districts geclared industrially back-
ward is not readily available.

SHRI BIPINPAL DAS: The pro-
posal was that all the districts of
Assam should be declared as indus-
trially backward.

SURI SAWAI SINGH SISODIA:

Ags T saig the exact pumber is not
available. Generally, most of the
districts are declared industrially
backward.

Regarding royalty on oil, T am
sorry to ray that my friends will not
be happv to hear that we had in-
creased the rate in April, 1981 from
Rs. 42 to Fs. 61 per tonne and it
would just not be possible to increase
it further, A review takes place at
an interval of every four years and
then the royalty is determined. Next
time, when the review will be under-
taken, the new royalt, rate will be
effective from 1985,

SHRI BIPINLAL DAS- Fortunately
the crude price does not following
your law.
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SHRI SAWAI S NGH SISODIA: It
will be sometime ¢. the end of 1984 or
beginning of 1985, i1t will have to be
undertaken zt tha {ime,

Madam, 1 have tried my level best
to reply to the important points and
suggestiong raised oy hon. Members in
brief and I can assure the hon. Mem-
bers that certainly the Government of
India is concerned with all the prob-
lems of Assam ard the other North
Eastern region an.} appropriate re-
medies will be fou: d out to create such
a situation that wiil help in the econo-
mic development .nd improvement jn
the law and order situation of that
area. Thank you very much,

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
The discussion gn .he Budget (Assam)
1982-83 is concludad. I will first put
the Assam Appropriation (Vote on
Account) Bill, 1¢82, to vote. The
question is:

“That the Bii fo provide for the
withdrawal of ccrtain sums from and
out of the Consolidated Fund of the
State of Assam for the services of
a part of the financial year 1982-83,
as passed by the Lok Sabha, be
taken into considtration’

The motior was adopted.

THE VICE-( HAIRMAN (DR.
(SHRIMATI) N..JMA HEPTULLA):
We shall now tike up clause by
clause considerat on of the Bill.

Clauses 2 ang '+ and the Schedule
were added to th- Bill.

Clause 1, the I nacting Formula and
the Title were ac'ded to the Bill.

SHRI SAWAI SINGH
Sir, I move,

SISODIA:

“That the B:i'l be returned.”

The question 10as proposed,

sft fox <=2 @ (fage) @ Sw-
qWIEAS HERAT [ATE 99 g F
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gatfas® 37EH qrgiaga A faang |
afwa & zoar A1Ty AT ARTE ATEAT
g1 TEm ¥ fF s dax faced
aR AT (@@ @ =y gffes &
60 FUT F1ag faa g fagre A stew
¥ A g gudn gred (o a fag——
UAZET TR | TATAS AT AT
WIRTE | "AdTAgRa F @er f&F 10
FIZT FT ATH FF 72T 2 | Affd &
TATTE fF 15 FUT FT 3 A9 ¢ |
afFa ag 9 TG gqmaT fF #9 § FIW
IZA ®Ezw aifesfa®r gars
& fag

wevear, wuw &1 afefeafa i famsy
ZEE, WTFTTN HATTFRTAZE (%
THEMAS  SgeHe LAFT TF H
gz agr  fwwr mar g H9 oIE
Hqaq H U HAT S0 &7 AT o @
IAFT FTN HAT WERA Fr AT AN,
wrga fafaret & A7 9 &, $9ET
7 cetian (afaee & o a5
Y1 "t ) A fwr S 7 & 5790
£ qgFHT FATAT ATFAT §——

“Immediate provision for working
capital to the extent of Rs. 5 crores
by the holders of equity shares, i.e.
the Governments of Bihar and
Assam, and the financial institutions
like IDBI and IFCI etc.

Reconstitution of the Board of ma-
nagement with persons drawn from
the profession. The chairman or
the managing director should be o
man of eminence, wider acceptability
and respectability.

Long-term measures: Appointment
of 4 team of experts to examine
various snags in the organisatjon
which are proving bottlenecks to
sustain production.

Detailed study with a view to
making the two units functionally

viable by removing infrastructural
difficulties,
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Since the national interest de-
mandsg it, this unit musi be consider-
ed for nationalisation in the wider
perspective of the conditions prevail-
1g 1n the Indian economy”

6 PM.

T gL AT, HEIAT, HAF G frew
¥ g i fagie 7 s @ §)
FFTAHY & faq 37 F1 3747 wafwaq
3, &fes qIFTT 7, WAT AET A ATH
Tgy farat f #ar @rg 77 3@ &1 fear
FE & fau ssm AT @ E 1 AT o
afe qre A8 #3G g1 98 ufnead
327 @ & 33T & FT H AT qg o
gHFa HEFAg g uarfaes TEl @
+fF uifynz ady & 2@ fag & A9
fadrgwearg) afeTagaqd 5 qarF
qq3 frea w1 {7 ¢ % faq @47
FT WG

gaq ¥ Fgar Az § 5 Sad
TEF A AT T 3T R ATAATEA
F¥ faar W@ ERAH AEHET &)
39 &, afp asTa & 5 fagd & -
el U w4 R TATATZT FL 34T 17 )
F g1 g1 § 3T0AT AGAT AT |

SHRI] HAREKRUSHNA MALLICK:
Madam, I rise to lay emphasis on the
privileges of this esteemed House, This
House is named as the Council ot
States and the Assemblies angd the
Councils in the periphery are the con-
stituencies of the hon. Members who
sit here. Therefore, when the hon. Go-
vernor functions in the periphery, thev
have to pear in mind that they are
not only tackling the Assemblies and
the Councils bul they are also dealing
with this House. They have no juris-
diction to knock down the electoral
college for the Rajya Sabha election=
Therefors, y demand that whenever an
occasion arises, either  rightly or
wrongly, wholly or partially t, dissolve
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{the Assembly, the Governor can only
keep the Assembly under suspended
animation till and until this House
meetg or ig summoned to meet to dis-
cuss and have deliberations about it
so that the electoral college which
is vital for voting purposes, can conti-
nue the process of elections, In this
context‘ 1 demand that as 1n Kerala
and Assam we could not hold the elec-
tions although the eleclion process had
already Ll2en stated, hereafter we
should sep that whenever an occasion
arises, this House should be summoned-
the hon. Vice-President happens t2
the Chairman of this House and the
institution of the President includes
Vice-Preidenl—so that thig House can
take stock of the situation ang see
how best to heal the wounds that are
being inflicted time and again. In
this context, I really express my agony
that the hon Governor absconded after
giving time for an interview. (Inter-
runtiorg) One point more, Once we
have created g State, we should have
a Governor. In the Eastern States, we
have seen one Governmoyr for two
States gnd one for three States. All
these States must have a Governor
each so that the gccasion for the Go-

vernor to remain in Shillong will not
arise,

SHRI BIPINPAL DAS: 1Is he
speaking on the Budget?

SHRI HAREKRUSHNA MALLICK:

Yes. thig is on the Budget. Coming to
the real point. ...

THE VICE-CHAIRMAN ({DR.
(SHRIMATI) NAJMA HEPTULLA):
Was the other unreal?

SHEI HAREKRUSHNA MALLICK:
Not unreal but this ig the vital point
which ] came across in the Assam
Budget and the Appropriation Bill

1 am sorry that while presenting
the Vote on Account Biil-it <eems-—
the hon. Minister had no idea at-out
the eastern sector and Assam, how

that area is burning and is under-

going turmoil. I think the hon. Minis-
ter who is just smiling would give
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support and mo.e emphasis, TIn this
context alsn... (Interruptions) I
hope that Rs, 30" crores will be giveu
to this State to see that the things
are started. The-efore, let this be on
record that the hon. Minister, will
come forward with the real Rudget
which can develop that area. Thank
you.

SHRI SAWA] SINGH SISODIA:
Madam, I have nothing to add excep:
that T am very 1uch thankful w0 ktoth
the hon. Members for their vaiuable
suggestions.

st faw wex wr : SUEwWleme
wgleT 4 39 & fadiy wear § | wAE
st 99 fqm § aR F Fa1 w05
sarw g ar 78 Fafe @ ald
7 gar W& T faF z@ unfudas
faaa faQag § 7 72a T 1% MST§

(At this stage 'he hon., Member left
the Chamber)

THE VICE CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
The question is:

“That the Bill be returned.”
The motion was adopted.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
I shall now put the motion regarding
consideration o’ the Assam Approp-
riation Bill, 1923, to vole. The ques-
tion is:

“That the 1lill to authorise ray-
ment and apropriation of certain
further sums from and out of the
Consolidated }'und of the State of
Assam for the services of the finan-
cial year 198182, as passed by the
Lok Sabha, k= taken into consi-
deration.”

\
The motion 1vas adopted,

THE VICI-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
We shall now tuke up clause-by-clause
consideration of the Bill.
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Clauses 2 and 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SAWAI
Madam, I move:

SINGH SISCDIA:

“That the Bill be returned.”

The question was put and the motion
was adopted.

REFERENCE TO THE RANJI TRO-
PHY MATCH PLAYED IN DELHI-—-
Contd.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Mr. Basavaraju has something to say.
Just one minute. He is hurt, he says.

SHRI M. BASAVARAJU: Respcct-
ed Madam, it was, after all, a match
played by one State against another
State. It was not a game played by
a national team against an interna-
tional team. Such being the case, there
was no necessity to raise that sub-
ject here because I feel that that hav-
ing been raised, the reputation of the
Karnataka players has been offended
whereas Karnataka produced nany
good players of international raputa-
tion. Therefore, I protest against its
having been raised.

SHRI N. K. P, SALVE (Maharash-
fra): Madam, I must submit that it
is not correct, We take our hats cil
and we salute all the players whno
participated in  this maghnificent
match, The entire House pays tributes
to them and the magnificent match
that has been played adds to the
stature of cricket in this country

THE  VICE-CHAIRMAN (DR
(SHRIMATI) NAJMA HEPTULLA):
The House stands adjourned till 11
AM, tomorrow,

The House then adjourned
at nine minutes past six of
the clock till eleven of the
clock on Wednesday, the s
March 1982.



